FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF ASADA CORPORATION INDIA PVT LTD

1.{NAME OF CORPORATE PERSON ASADA CORPORATION INDIA PVT LTD
2.|DATE OF INCORPORATION OF 04.04.2013
CORPORATE PERSON

3.|AUTHORITY UNDER WHICH CORPORATE |ROC MUMBAI
PERSON IS INCORPORATED/REGISTERED

4.|CORPORATE IDENTITY NUMBER / LIMITED|{U29253MH2013PTC241717
LIABILITY IDENTITY NUMBER OF
CORPORATE PERSON

5.|ADDRESS OF THE REGISTERED OFFICE |502, A Wing, Mittal Commercia, Hasan Pada,
AND PRINCIPAL OFFICE (IF ANY) OF Road, Andheri East, Mumbai, Marol Naka

CORPORATE PERSON Maharashtra-400059 India,
6.[LIQUIDATION COMMENCEMENT DATE OF |04.06.2025
CORPORATE PERSON
7.|NAME, ADDRESS, EMAIL ADDRESS, CA. Pawan Kumar Garg
TELEPHONE NUMBER AND THE 25-A, Pocket-J, Sheikh Sarai-2, New Delhi-110017
REGISTRATION NUMBER OF THE E-Mail Id : ca.pawangarg@gmail.com
LIQUIDATOR Mobile No. 9873981462
IBBI Reg No. IBBI/IPA-001/IP-P00608/2017-
2018/11069

8.|LAST DATE FOR SUBMISSION OF CLAIMS |07.07.2025

Notice is hereby given that the Asada Corporation India Private Limited has commenced voluntary
liquidation on has commence the Voluntary liquidation on 04.06.2025.

The stakeholders of Asada Corporation India Private Limited are hereby call upon to submit a proof
of claim, on or before 07.07.2025, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Name czad Signature of the Liquidator:

_ INSOLVENCY PROFESSIONA i P Sd/-
IBBUFAX iy CA. Pawan Kumar Garg
Date : 07.06.2025 25-A, Pocket-J, Sheikh Sarai-2, New Delhi-110017

Place : New Delhi IBBI Reg No. IBBI/IPA-001/IP-P00608/2017-2018/11069
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Itis hereby informed for the knowledge of public
that MR. Guddu Ramkrupal Gupta Owner of!
Motor vehicle No. MH-48-BF-8201 has expired
on 24.10.2019 MRS. Suman Guddu Gupta
Address 216/4, Pushpa nagar, P.P. near
Smashan Bhumi, dongri, virar (w), Taluka.
vasai, Zilla . Palghar 401305 being the
successor to the possession of the above
mentioned to conferintend to use the vehicle
and accordingly.l have applied to the
appropriate Authority / Regional Transport
Office/ Regional Transport Authority for the
transfer of vehicle in my name. Any person
having any claim or objection in this regard,
should within 15 days from the publication of!
this Notice, bring such fact to the notice of!
Regional Transport Office/Regional Transport
Authority Dy. R.T.O. Vasai (MH-48)

MRS. RUBI SONEN CHAUDHARY
PLOT NO. 10 SHIGAON RD NEAR BHOOT
BANGLA DHANANI NAGAR SHIGAON
TAL. VASAI DIST PALGHAR NO. 401501
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PUBLIC NOTICE |
NOTICE is hereby given that MEHUL
APARTMENT CO-OPERATIVE
HOUSING SOCIETY LIMITED (the
“Owners”), bearing Registration No.
BOM/WR/HSG/TC/2857/1987-88 dated
29.07.1987 having its office at Mehul
Apartment CHSL, plot No. 63/4, Survey
no 50/63, Hissa no. 4, Borivali East,
Mumbai — 400066, are the Owners of
and seized and possessed off and/or
otherwise well and sufficiently entitled to
the property as described in the First
schedule hereunder written (‘the said
Property”).

The said Owners have agreed to grant to
my client development rights in respect
of the said Property and my client is
entitled, inter alia, to demolish the
existing structures, construct new
building/s on the said Property and sale
the premises therein save and except
the premises agreed to be allotted to the
existing members of the Society.
The said Owners, have further
represented to my client that all the flats
in the building Mehul Apartment CHSL
are in occupation of the Existing
Members of the Society.
All person having any claim/objection in
respect of the undermentioned property
or any part thereof including
claim/objection as and by way of sale,
exchange, mortgage, gift, lien, trust,
lease, possession, inheritance,
easement, license, development rights
or otherwise howsoever are hereby
required to make the same known in
writing along with supporting documents
to the undersigned at the addressed
mention below within 14 (fourteen) days
from the publication hereof, otherwise,
the same, if any, will be considered as
waived.
THE FIRST SCHEDULE ABOVE

REFERRED TO:

(of Said Property)
All that piece and parcel of land bearing
Old Survey No 50, New Survey no 63,
HissaNo. 4, C.S. SheetNo. 22, CTS No.
272 of Village — Kanheri, Taluka —
Borivali, admeasuring 390.80 sq. mtrs.
togetherwith the setback area 62.40 sq.
meters. situated, lying and being at 2nd
Dattapada Cross Road, Borivali (E),
Mumbai — 400 066 alongwith the said
Existing Building popularly known as
“Mehul Apartment CHSL” consisting of
Ground + 3 upper floors comprising in
itself 13 Residential flats and bounded
asfollows:
On or towards East :Dattapada Cross
Road No. 2,
On or towards West :Dattapada Cross
RoadNo. 1,
Onortowards North :Sejal CHSL,
On ortowards South : Mannth Bungalow

Date :07.06.2025 Sd/-
Place : Mumbai Adv. Mansi Jani
Advocate for Developer
Office: Mansi Jani & Associates,
Shop no 5A, Dariyanani CHSL,
Prem Nagar Building no 2,
Prem Nagar, Borivalli (W),
Mumbai - 400 092.
Resi: B-1004, Ratna Mohan (Triveni)
CHSL,Dattapada Road, Rajendra Nagar,
Borivali (E),Mumbai - 400 092.
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Email: mansi160587@gmail.com |

Public Notice

NOTICE is Hereby given that Mr. Sadu Tauda
Palan has Agreed to sell us the Residential
Flat at 302, 3rd Floor, SARASWATI CO OP HSG
SOCIETY, MIRA BHAYANDER ROAD, PLEASENT
PARK, MIRA ROAD EAST, THANE MAHARASHTRA -
401107 free from all Encumbrances.
Any person Having any right, title, interest, claim
or demand of any nature whatsoever in respect
of said flat, is hereby required to make the same
known in writing along with the documentary
proof thereof, to the undersigned at Mr. Sadu
Tauda Palan at 302, 3rd Floor, SARASWATI CO
OP HSG SOCIETY, MIRA BHAYANDER ROAD,
PLEASENT PARK, MIRA ROAD EAST, THANE
MAHARASHTRA - 401107 within Seven days
from the date of publication hereof, failing
which the negotiations shall be completed,
without any reference to such claims and the
claims if any, shall be deemed to have been
given up or waived

Sd/-

Mr. Sadu Tauda Palan

Contact:- 8879832960

Place:- Mumbai  Date:- 07/06/2025
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PUBLIC NOTICE

Notice is hereby given that joint owner Mr. Mukund
Mathuradas Shayar and Mr. Hitesh Mathuradas
Shayar in respect of Flat No.G-09, New Flat No. F/301,
Third Floor in Shree Gordhandas Kapol Nagar Building
No.-2 Co-operative Housing Society Ltd. and constructed
on layout plot No. 10, 11, 12, 13, 14 of Survey No. 128,
158, 159, 157, situate at revenue Village-Achole, Tal.-
Vasai, Distt-Palghar, as Mr. Mukund M. Shayar died
intestate on 18.01.2007 and joint owner Mr. Hitesh M.
Shayar (unmarried) died on 24.07.2012 and their
unmarried sister Ms. Sonal Mathuradas Shayar also
died on 30.03.2017 and their parent are already died. That
Smt. Nayana Mukund Shayar (wife of late Mr. Mukund
Mathuradas Shayar) the only survivor, who have
claimed their shares in the above said flat and making
application to society for transfer of their share in her
name. This notice is hereby given that if any person
having any kind of claim, right, title, interest or charge in
the above mentioned flat or any part thereof may file their
objection along with attested documents with me at Flat
No.2, New Avishkar CHS., Achole Road, Nallasopara
(East), Tal.-Vasai, Distt-Palghar within 14 days hereof,
failing which the claim if any shall be considered to have
been waived and society will complete the transfer
procedure and my client shall not be responsible for the
same.

Sd/-
Mr. Arun 8. Singh
(Advocate High Court)
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Date: 07/06/2025

PUBLIC NOTICE

Notice is hereby given that joint owner Mr. Mukund
Mathuradas Shayar along with Nayanaben Mukundbhai
Shayar in respect of Flat No.G-15, Third Floor in Shree
Gordhandas Kapol Nagar Building No.-2 Co-operative
Housing Society Ltd. and constructed on layout plot
No.10,11,12,13,14 of Survey No.128,158,159,157, situate
at revenue Village-Achole, Tal-Vasai, Distt-Palghar, as Mr.
Mukund Mathuradas Shayar died intestate on 18.01.2007
and his parents are already died. That Smt. Nayana
Mukund Shayar (wife of late Mr. Mukund Mathuradas
Shayar) the only survivor have claimed his share in the
above said flat and making application to society for transfer
of his share in her name. This notice is hereby given that if
any person having any kind of claim, right, title, interest or
charge in the above mentioned flat or any part thereof may
file their objection along with attested documents with me at
Flat No.2, New Avishkar CHS., Achole Road, Nallasopara
(East), Tal-Vasai, Distt-Palghar within 14 days hereof,
failing which the claim if any shall be considered to have
been waived and society will complete the transfer
procedure and my client shall not be responsible for the
same. Sd/-
Mr. Arun S. Singh

(Advocate High Court)

Date: 07/06/2025
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PUBLIC NOTICE

Notice is hereby given that original agreement for sale
executed on 15.12.1984 between Builder M/s. M. M.
Builders and trustee of Adarsh Kapol Samaj and Mr.
Shashikant Chhaganlal Parekh and 2nd Agreement for
sale executed in 1988 between Mr. Shashikant
Chhaganlal Parekh and Mr. Mukund Mathuradas
Shayar and Mr. Hitesh Mathuradas Shayar in respect
of Flat No.F/301, Third Floor, in Shree Gordhandas
Kapol Nagar Bldg. No.2 Co-Operative Housing Society
Ltd. and constructed on land bearing layout plot
No.10,11, 12, 13, 14 of Survey No.128,158,159,157 of
village-Achole, Tal.-Vasai, Distt.-Palghar along with share
certificate has been lost or misplaced somewhere and it
could not be found til date and online lost items
complaint has been lodged at Achole Police Station
bearing complaint Registered Id No.-Wksge6jDak dated
30.04.2025 and if anybody have found the above said
original agreement and share certificate, kindly inform
within 14 days from the publication of this notice at Flat
No.2, New Avishkar CHS., Behind Sangam Medical,
Achole Road, Nallasopara (E), Tal. Vasai, Distt. Palghar-
401209 and if any transaction is done on the basis of said
agreement shall not be binding on my client and same
shall deemed to be null and void and my client shall not
be held responsible for same and society will issue
duplicate share certificate, please note. Sdi-
Mr. Arun S. Singh

(Advocate High Court)
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PUD NU

Under the instruction of my client Mr.
Pankaj Ramjibhai Vadhia that the Flat
Premises i.e. Flat No. 303, 3rd Floor,
Chawla Chawl SRA, Sahakari
Gruhanirman Sanstha Maryadit, CTS. No.
218, 218/1 to 28, Village Malad, Hemu
Kalani Cross Road No. 4, Kandivali (West),
Mumbai- 4000067, admeasuring area
about 269 Sq. Ft, carpet in the building
Known as "Chawla Chawl SRA, Sahakari
Gruhanirman Sanstha Maryadit situated at
Hemu Kalani Cross Road No. 4, Kandivali
(West), Mumbai- 4000067 (hereinafter the
said Flat Premises) stands in the name of
Late Mr. Ramji K. Vadhia which was
allotted to him by Slum Rehabilitation
Authority (SRA) in the building Known as
"Chawla Chawl SRA, Sahakari
Gruhanirman Sanstha Maryadit", the said
Mr. Ramji K. Vadhia died on 06/07/2019 at
Pune, Maharashtra without making any
nomination and my client's Mother Smt.
Hansaben Ramijibhai Vadhia also died on
06/08/2018 at Pune, Maharashtra and my
client's brother Mr. Dinesh Ramijibhai
Vadhia also died on 08/07/2017 at Pune,
Maharashtra.

My client Mr. Pankaj Ramjibhai Vadhia is
legal heir of his deceased parents and Mr.
Pankaj Ramijibhai Vadhia have applied for
transferring the above said Flat (100%
shares of his father) in his name to the
“Chawla Chawl S.R.A. Co-Op. Housing
Society, Ltd” accordance with the
provisions of the Maharashtra Co-
Operative Societies Act, 1960 and the
rules and bye-laws of the society.
therefore, “Chawla Chawl S.R.A. Co-Op.
Housing Society, Ltd"/Society hereby
invites claims or objections from heir or
legal heirs or other claimants/objectors to
the transfer of the said Shares and interest
of the deceased Member in the said flat of
the Society within a period of 15 (Fifteen)
days from the publication of this notice,
with copies of such documents and other
proofs in support of his/her claims/
objections for transfer of Shares and
interest of the deceased member in the
claims flat of the society, at my office
address at Shop No. 2. Venkatesh Society,
Near Saraswati Vidhyalaya, Damu Nagar,
Akurli Road, Kandivali (E), Mumbai
400101, if no claims/objections are
received within the period prescribed
above, the Society shall be free to deal with
the Shares and the interest of the
deceased member in the above said Flat of
the society into the name of Mr. Pankaj
Ramjibhai Vadhia in such manner as is
provided under the bye laws of the society.

Sd./-
Kumar G. Nikambe
Advocate High Court
Office: Shop No. 02, Venkatesh Society,
Near Saraswati Vidhyalaya,
Darnu Nagar, Akurli Rd, Kandivali [E] Mumbal 101
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PUBLIC NOTICE

TAKE NOTICE THAT MR. SUNIL
KESHAVLAL  GURNANI  AND  MRS.
HARSHANA SUNIL GURNANI legally own
and possess Flat No. A-303, admeasuring
built up area 545 sq. ft., 3rd Floor, A-Wing,
Capri Co-operative Housing Society Ltd.,
Hiranandani Estate, Ghodbunder Road,
Thane (W) — 400 607, lying and being at
Survey No./Hissa No. 146/1,2,3, 147 and
147/9 as per the Occupation Certificate
issued by Thane Municipal Corporation,
Village-Kolshet, within the limits of the
Thane Municipal Corporation and within
the Registration District and Sub-district of
Thane(Hereinafter collectively referred to
as the “SAID FLAT"). On pursuance of the
said Registered Agreement, the Society had
admitted them as members of the Society and
allotted Five shares for bearing distinctive
No: 071 to 075 vide Share Certificate no: 015
and the Society has allotted Five additional
shares for bearing distinctive No: 661 to 665
vide Share Certificate no: 140.

TAKE NOTICE that my clients had
purchased the said flat from MRS. CLARE
VALLES who was one of the co-owner
alongwith her husband MR. OSCAR
SEBASTIAN  VALLES who died on
11/02/2007 and left behind him, his wife
MRS. CLARE VALLES being the Only legal
heir and claimant for the said Flat. After his
death wife MRS. CLARE VALLES had made
an application to the society for transfer of
Share Certificate and on compliance of the
procedure/legal formalities the society had
transferred the share certificate in the name
of his wife MRS. CLARE VALLES AND after
that my client MR. SUNIL KESHAVLAL
GURNANI AND MRS. HARSHANA SUNIL
GURNANI had purchased the said flat
from her vide registered Agreement dated
16/08/2012 and till date they are holding legal
and peaceful possession.

NOW MR. SUNIL KESHAVLAL GURNANI
AND MRS. HARSHANA SUNIL GURNANI
the Transferors herein intends to sale this flat
to the prospective buyers. Hence we invite
the claims and objection that if any person/
financial Institution/ Bank is having any sort
of claims by way of inheritance, mortgage,
possession, sale, lease, gift, lien, charge
easement, lispendis, attachment, whether
adjudicated in any litigation or by way of any
other right or claim, objection of whatsoever
nature upon or over the said Flat is hereby
requested to forthwith bring to the notice of
the undersigned or to meet alongwith all the
documentary proof within 14 days from the
date of PUBLICATION of this Public Notice,
If no claim is received in stipulated time, my
clients MR. SUNIL KESHAVLAL GURNANI
AND MRS. HARSHANA SUNIL GURNANI
will enter into the Agreement with their
prospective buyers and No claim shall be
entertained in future and shall not be binding
upon my clients.

Date-6-06/2025
Sd/-

ADVOCATE SUJATA GUPTE

Office No. 31, Gr. Floor, Cine Wonder, GB

Road, Thane (W) - 400607
Tel No. 9323946617
Email:advocatesujata@rediffmail.com
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MOTICE

NOTICE is hereby given thal the Cerlificate
with Fodio numbear 000309 for Equity 200
Shares face value Rz 10/- with Certificate
Mos - 300 and 26258 - 26259 and with Dust.
Mos, 320651 - 329750 and 1721363 -
1721462 of RIR Power Electronics Limited.
Standing in the name of | K Ratnamsni has
been lost or mislaid and e undersigned has
applied to the Company 1o issue duplicaie
Certificale for the said shares, Any person
who has a claim in respedt of the sald shares
should lodge such claim with the Company
al its Registered Office. 139141 Solaris 1
B Wing Saki Vihar Road Powai, Opp LAT
Gate Mo. &, Powai, Andheri (East), Mumbai,
Maharashitra, 400072 withen cose month from
this date else the company will proceed o
issue duplicate Cerificate(s).

| Diate: 0740612025 Kame of Sharsholder Dale
IKKERAN KUNHIKUTTAN RATHAMANI

NOTICE

ROTICE 15 HEREBY GIVEN THAT THE
CERTIFICATES FOR 225 EQUITY SHARES
EEARING EOQUITY SHARE CERTIFICATES
NO 1327331 AND DISTINCTIVE NO. FROM
1391586013 TO 1391596237, UNDER THE
FOLID MO 70732891 OF LARSEN & TOUBRO
LIMITED STANDING IN THE NAME OF RANJIT
SARIN AND PAMELA SARIN, HAVE BEEN
LOST OR MISLAID AND THE UNDERSIGNED
HAVE APPLIED TO THE GOMPANY TO IS5UE
DUPLICATE CERTIFICATES FOR THE SalD
SHAHES. ANY PERSOMN WHO HAS ANY
CLAIM I RESPECT OF THE SR SHARES
SHOULD WRITE TO OUR REGISTRAR. KFIN
TECHMOLOGIES  LIMITED.  SELENIUM
TOWER 8, PLOT 31-32, GACHIBOWLI,
FIMAMCIAL DISTRICT, HYDERABAD-500032
WITHIN OHE MONTH FROM THIS DATE ELSE
THE GOMPANY WILL PROGEED TO ISSUE
DUPLICATE CERTEFICATES

HAME OF SHAREHOLDER
RANIT SARIN,

DATE: 06.06.2025 PAMELA SARIN

Place: Mumbai
Date : 07/06/2025

PINNACLE FOREX & SECURITIES PVT LTD

CIN = UGT110MHZ008PTCLEES53T
OFFICE NO A-1307, 02 COMMERCIAL BLDG,PLOT NO 23-24 NEAR MINERVA
INDUSTRIAL ESTATE, MULUND WEST, MUMBAI, Maharashtra, India - 300080,

PUBLIC NOTICE

Pinnacle Forex & Securities Pyt Ltd, holding SEBI Research Analyst
Registration Number INHOQO0OOA4468 and BSE RA Enlistment Number
M/ A, have decided to surrender SEB] Research Analyst Certificate and
that if any person has any grievances they may lodge the same at the
SEBI SCORES website: scores.sebi.gov.in,

Pinnacle Forex & Securities Pvt Ltd

MUMBAI DEBTS RECOVERY TRIBUNAL NO-3

MINISTRY OF FINANCE, GOVERNMENT OF INDIA,

WVashi, Maw Mumbai-400703
R.P No. 153 OF 2019

Sector 304, Mext To Raghulesla Mall, Mear Vashi Raitway Station,

BANK OF MAHARASHTRA vveeeso..Certificate Holder
Vs
MR. VASEEM IELYAS ANSARI & ORS ...Cartificate Debtors

NOTICE FOR SETTLING THE SALE PROCLAMATION

CO-1. MR. VASEEM IELYAS ANSARI

Residing At;- 4-304, Shree Krishna Apartment, Plot Mo, 1353, Secior Mo, 13, Kharghar,
Feawi Mumbal-410E10, Alsa Al:- Flat No. 305, 3rd Floor, B-Wing, Shree Ekvira Savali
Apartment, Vilkaga Prsavall, Taluka Kalvan, District Thane

Sd/-
Arvind Vinchhivora
DIN - 02478157

CO-Z. MR, MANGESH HARISHCHANDRA NAIK
Residing Al:- C-309, Madhu Building, Amrut Magar Society, Amrut Magar, Ghatkopar,

“IMPORTANT"

Whilst care s taken prior to acceptance of |
acvertising copy, it is not possible to verify
its contents. The Indian Express (F)
Limited cannot be held responsible for |
such contents, nor for any loss or damage |
incurred as a resull of transactions with |
companies, Bssociations or indmidusls |
advertising in its  newspapers or |
Publicsfions. 'We therefors rar.nm-'nendi
that readers maks necessary inguiries
before sending any maonies or entering |
mnto any agreements with advertisers ur
otherwise acting on an advertisement in |
any manner whatsoever, Repgistered |
letiers are not accepted in responss 10 box
number adverhsement.”

franciseRnase. com

PUBLIC NOTICE

Pursuant to Rule 17{4) Of Limited
Liability Partnership Rules

Mis SARITA PROPERTY DEVELDPERS LLP
(ACL-4978). & LLP registered urder Limited
Liability Parinersheg Act, 2008 having regstered
alfica al 68 3RD Floor, 151 Crossold Hanuman
Lana, Kalbadesi. Mumibai-l00002 propases to
shift its registerad office fram 618 3ARDFloor, 15t
Crozsold Hanuman Lane, Kalbadewi,
Mumbai-400002 1o GF-01-A-1-2-3, Ground
Floor, Morth Gate Mall, Gujranwala Town,
Dalhi-110003,

Any persan whose inierest is Bkaly o be
affected by the proposed change i the
regisierad office may intimate o the Regstrar of
Campanies,; Mumbai hasing at 100
Basildeng, Marena Dirive, Mumbad - 400002 wilh
a copy fo Mls SARITA PROPERTY
DEVELOPERS LLP [AAI-3390) a! iis
repislered offce within 21 days from the
publication of nolice, siating the nalune of
intangs! and s graunds of oppisstion i the
proposed change,

SARITA PROPERTY DEVELOFPERS LLP
5.:“'.

RAKESH MEDIRATTA
Designated Pariner
(DIW: OOID24032)

Date : 07062025
Place - Mumbal

thé addrass mentloned below:

Diate: 06.06.2025
Mace: Mumbal

BANSAL SHAREVEST SERVICES LIMITED
110, Radhe Vallabh Che, Modi Chambers, Opera Houge, Mombai, Maharashira-200004

BEFORE THE REGIONAL DIRECTOR, MINISTRY OF CORPDRATE AFFAIRS
WESTERM REGIOMN
In the mattar of the Companies Act, 2013, Seclion 14 of Companies Acl, 2013 and
Rule 41 of the Companies (Incorporation) Rules, 2014
AND
In the matter of M/s BANSAL SHAREVEST SERVICES LIMITED {CIN
UETT120MATISTPLC296E0) having its registered office at 110, RADHE VALLABH CHS,
MODI CHAMBERS OPERA HOUSE, MUMBAI, MAHARASHTRA-400004 Applicant.

Motice is pereby given fo the General Public that the. compzny intending 0 make an
appication to the Ceniral Government uncer section 14 of the Companies Act, 2013 read
with aloresaid rules and is desirous of convesting into a private limited comgpany in terms
of Spocial Resodution passed at the Exira Ordinary General Meating held on 03.06.2023 to
pnable the company to give allact lar such convarsion
Any persan whosd interast is likely to ba alfectad by the proposed change J
the company may daliver or caesa io be delivered or send by registered post of histher
objections supporied by an affidavii siating the nature of his'her interest and grounds
of opposition to the concerned Regional Director (Western Region), Everest 5* Floor,
100 Maring Drive, Mumbai-400002, Maharashtra within Fourteen days from the date of
publication of this notice with-a copy of the appkicant comgany at its registerad office at

Mumbal-400086. Also Al- Flat Mo, 202, Plot Mo.76, Marathon Vastu Apartmeni,
Secior-20c, Airgdi, Navi Mombal-400703,

¥Whereas the Hon'ble Presiding Officer has issued Recovery Certificatz in .0.A. No,
829 of 2007 1o pay tothe Applicant Bank £ Financial Institutiona sum Rs. 21,85, 212.00
(Rupees Twenty One Lakhs Eighty Five Thousand Two Hundred Twelve Only) along
with intarast and cost, and
Whereas you the CDs have nol paid the amount and the undersigned has atlached the
under-mentioned progarty and ordered its szle,
Tharefare, Yyou ara haraby Informed that the 31,07, 2025 has bean fixad for dravang up
the proclamation of sale-and settling the terms theread, You are hereby called ypon to
participatain the sattlement of the terms of proclamation and 1o being to the notce of the
undersigned any encumbrances, charges, claims or liabllities attaching o the said
properties ar any portion thereof,

SCHEDULE OF IMMOVABLE™MOVABLE PROPERTY

FLAT NG, 305 ON THE 3RD FLOOR ADMEASURING 820 S€. FT. BUILT UP {WHICH 15
INCLUSIVE OF THE AREA OF BALCONIES AND PROPORTIONATE AREA OF PASSAGE
MID LANING AND STAIRCASE ) IN'B° WING OF THE BUILDING KNOWRN AS*SHREE™
EKVIRA SAVALI APARTMENT", LYING, BEING AND SITUATED AT LAND BEARING
SURNVEY NO.34, HISSA NO.T WITHIM THE LIMITS OF THE GRAMPANCHAYAT
PISAVALL VILLAGE:RISAVALL TALUKA: KALYAN, DISTRICT: THANE

stalus of

For and on behall ol the Board
BANSAL SHAREVEST SERVICES LIMITED

ad/-
PRASUN BANSAL Given under my hand and the seal of the Tribunal on 04/06/2025
DIRECTOR {Deepa Subramanian)

DIN. 00128387 Recovery Officer-ll

1. Motice is hereby given that in pursuance of sub-section {2 of Section 366 of the
Companies Act, 2013, an Application has been made (o the Registrar of
Companies, at Mumbal that S0DRC Healthoare LLP, & Limited Liahility Partnership
gy be registerad under Past | of Chapter XX of the Companiés Act 2013, a& 4

Form Mo. URC-2

Advertisement giving Matice a

bizut Registraton under Part |

of Chapler XX

[Pursuant to Section 374(h) of

the Companies &ct, 2013 and

Fule &1} of the Companies [Authorised 1o Registen Bules, 2014

Private Company limited by Shares.

2, The Principal chjects of the Company Is “To establish, set up, run Diagnostic
centre, X-ray and Soncgraphy centra, Pathological, Microbiological and immuns-
Diclegical laboratores and conduct other medical tests, analyses and ressarnch,

formulation of Medicare ard provide all kinds of health maintenance plans,.”

3. A Copy of the draft Memorandurm and Articles of Assoclation of $he proposed
Company may be inspected at the Office at New Nilesh CHSL, Flat 40238, MM Boad,

Mear Dahivali Soc, Dahisar West, BMumbai-d00068

4. MNotice &5 hereby Eiwen thal amy person objecting to this Application may
communicate their objaction in writing to the Registrar of Companies at 100,
Everest, Marine Drive, Mumbal-400002, within twenty onedays fromy the date of

publication of this MNotice, with 8 copy tothe Campany atits Registersy Office:

Dated: 070672025

For SDRC Healthcare LLP
Sd /-

Dr. Ajit Shankarrao Pungavkar
(Partner)

i
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[Ragulahan 12 of the insahency
iWalumtary. Ligusdation P

FORW A
PUBLIC ANMOUNCEMENT

ard Bankrupley Beard of India
cessh Requlations, #17)

N

FOR THE ATTENTION OF THE STAKEHOLDERS OF ASADA CORPORATION INDIA PVT LTD |

1.|NAME OF CORPORATE PERSCM |ASADA CORPORATION INDIA PYT LTD
2 |DATE OF INCORPORATION OF 04 04,2013

CORPORATE PERSON
3. |AUTHORITY UNDER WHICH CORPORATE |ROC MUMBA|

PERSON IS INCORPORATED/REGISTERED

4, CORPORATE IDENTITY NUMEER ! LIMITED|UZ8Z253MH201IP TS24 74T
LIBSILITY IDENTITY MUMBER OF
CORPORATE PERSON
5. |ADDRESE OF THE REGISTERED OFFICE |50, A Wing, Mittal Commercia, Hasan Fada,

AN PRINCIPAL OFFICE {IF ANY) OF
CORPORATE PERSON

Rioad, Andher East. Mumbei, Maral Naka
Maharashra-400059 India

LG TION COMMEMNCEMEMNT DATE OF

CORPORATE PERSDN

Q408 2025

JAMNAME, ADDRESS, EMAIL ADORESS

TELEPHOME MUMBER AND THE
REGISTRATIOM NUMBER OF THE
LIGUIDATOR

CA, Pawan Kumar Garg

25-A Pockst-). Sheikh Sarai-2, Maw Dehi-11 [|:]1.'-'

E-Mail Id - capawangargi@pmail.com

bobida Mo, 9B73EE14GZ

IBB1 Reg Mo, IBBIIPA-OD1/IP-PODEIE21T-
201811068

8,

LAST DATE FOR SUBMESSHOM OF CLAIMS

av.47.2025

Mabicn 5% hereby given (hat the Asada Corporation [ndia Private Limded has commienced veduniany |
lgqukdation an has commence the Voluntary liguidation oa 0406, 2025 I

The stakeholders of Azada Comeralion inda Prvate Limibes are hateby sall upon ba submit a proafl)
of claim. oo ar before 07,07 2025, fo fhe Hquidator at the address mentioned against item 7

The fnangal creditors shald submit thelr proot of claims by efactram: means anly. &1 oiher stakaholders |

miay suhmil the prood of clams in person, by post or by elecinanic means,
Submissien-of false or miskeading proafs of claim shad siiract penafties

Wame and Signature of he Liguidator; |

Set!

CA. Pawan Kumar Gang |

D\ 07 .06, 225
Place : Maw Dalh

BB Reg

25-A, Pockat-l, Shetkh Sarai-2, New Delhi-110

Moo IBENPA-DDIP-PIOGIEMR0ET-2018)

N

S

easy

EASY HOME FINANCE LIMITED
Reg. Office: 302, 3rd Floor, Savoy Chambers, Dattatray Road & V. P, Road (EXTH.),

Santacriz Wesl, Mumbe: - 400054 | CIM: UT4899MH201TPLE 297819 [Website: wwnw sasyhic.com
Emall:contactiessyhomefinance.n Toll Frea: 1800 22 3275 | Tel: 491 22 3550 3442 | Tel: <81 22 3521 (4a7

Appendix IV Symbolic Possession Motice (For Immovable Property)

Wheress, the undersigned baing thie autharized officar of EASY HOME FINANCE LIMITED under the Sacribsalion and
Reconstruclion of Financial Assesls and Enforcement of Sacunly Interest Act 2002 and In axercise of power conferad
under sechion 1H2) read with Rule 3 of the Sacurity interast (Enforcement) Rules 2002, Demand Nolice{s) issuad by
Authorized Officer of the Company b the BorrowenS) | GuarantorS) menbioned harem balow b rapay the amount
menbianed In the noboe within 60 days from (he dale of receipt of the said notice. The barrower having falled o repay the
amount, nolica here by geven ko dhe Bormowerls) / Guasanbors) and the public in general that Be undersigned has takan
passession af the property described bara n below in exercise of powars confarmed on him wder Sub-Sackion (4) of the
Saction 13 of the said Act read with Rule 8 of the Securty Intorest Enforcamend rules, 2002, The Borrowers aftention is
inviled 10 provigion of sub-section [8) of section? of the Aot in respect of time avaliable, to redeam the secured assels
The Borrower in particufar ard ihe publc in general are hareby cautioned not (o deal with the property and any dealings
with the property will be subject fothe change of EASY foran amound asmentoned herem underwith the inferast theraon

Sr.| NameofBorrowerl |Demand Notice Date | Possession
No.| Co-BorroweriMortgagor | Ami.Outstanding Detail of Secured Assats: Notice
& Data of NPA { Branch [ LAN DatelType
1 |1, Mr. Sitaram Demand Notice Date: | All that part and parcel of the property bearing] Symbokc
Chandradey Yadav February 17, 2025 |Plot/House silualed al Flal Mo, T05,7th] June 05
(Barrower), Ofs. - Rs.17,54 440/ |FhoorBullding No. 2, C Wing, Sneh 2C-11, Pavitral 2005
2. Mrs. Vibha Sitaram BranchiLAN - En&h. F’“:'l'.llljt-":’l Ei-ha:; F'.uais. '-.-*Jli_m Tw.a][i}.'| Mear
: avilra Divam LComplad, vasal, [Thaneg,
:ﬁ?ﬁg:ﬁ::mrh Virar-2MHLDDO1428T | npapygeashira, India, 403208, Including constructed
buiding and fixture, with af rights.
2 | 1, Miss. Shivali Mehra | Demand Notice Date: | A1l tha! par and parcel of the property bearing! Symbokc
(Borrower), February 17, 2025 |PlotHouse siluated al Flat No. 26, Ground Fidor &1 June 05,
2 Mrs. Mohini Ajay Ofs. : Rs, 15.39,810%- |wing, Buliding No. 55, Anand Sagar CHSL| 2025
Mehra {Co-Borrower) BranchiLAM - Ewinman- Hpﬁr Surya %Tﬂm ﬁa .zugzhalﬁ Hﬂdad.
- Fahr r : rshna fownsheg, Wasal West 407 . Incluing
NPA: February 02,2023 | virarHLO0011028 construcied buildng and fistume, with all rights,

SATUTORY NOTICE TO BORROWERS/GUARANTOS
BormowensyGuaranions- e herely put o caution at the property may be sold &l any time herein afar by way of public
auctionfientdens and as such hismayalso be freated as anotice under Rule®, §.& Bof Sequnily (infarest) Enforcesment Rulss. 2002,
The dalaiied inventony and Panchnama could notbe receeded dus foabsiructions as such proparly has bean pholograghed.
Date : June 07, 2025 | Place : Maharashtra

Sdi- Authorised Officer,

EASY HOME FINANCE LIMITED

NESTLE INDIA LIMITED

(CIN: L15202DL1959PLCO03786)

Regd. Office: 100 / 101, World Trade Centre, Barakhamba Lane, New Delhi-110 001
Email: investor@in.nestle.com; Website: www.nestle.in; Ph: 011-23418801

FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY

Sub.: Transfer of Equity Shares of the Company to the Designated Demat Account of

Investor Education and Protection Fund (IEPF) Authority

This Motice is published pursuant to the provisions of the Companies Act, 2013, and the Investor Education
and Protaction Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 read with the relevant

circulars and amendments thereto (1EPF Rules), to inform the shareholders that all the shares in respeact of
which dwvidend remains unpaid/ unclaimed for seven consecutive years, shall be transferred by the
Company to the Designated Demat Account of IEPF Authority in case they do not claim any of their

dividend(s), by the next due date of transfer i.e. ¥ September 2025. The details of such shareholders
inciuding their name and folio number or OF ID-Client ID are available at the Investors Section of the

Company's website (wanw.nestie.in).

Faor the share(s)/dividend(s) already transferrad to IEPF Authority in compliance with the |EPF Rules, the

shareholders can claim such share(s)/dividend(s) by making an online application to the IEPF Authority in
Form |EPF-5, as prescribed and the same is available along with all details on website of |IEPF

twnwwiepf.gowin).

Date : 06-06-2025 Pramod Kumar Ral Sell Self-
Place : Gurugram Company Secretary Date: June 06, znapaper financiale Xpress. .:;ﬂm Authorised Officer Date: 06th June, 2025 Authorised Officer
¥ | Place: Mumbal Invent Assats Securitisation & Reconstruction Private Limited Place: Mumbal Invent Assels Securitisation & Reconstruction Private Limited

For NESTLE INDIA LIMITED

D

Debts Recovery Tribunal-ili

INVENT ASSETS SECURITISATION &
RECONSTRUCTION PRIVATE LIMITED

Reqgisterad Office: Bakhtawar, Suite 'B', Ground Floor, Backbay Reclamation Schame Block 11, 229,
Bariman Point, Muembal = 400021,
[Appendix — IV-A] [See proviso to rule 8 and rule 9]

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY DATE & TIME OF E-AUCTION 25.06.2025 & 12:00 PM

PUBLIC NOTICE: AUCTION CUM SALE (UNDER SWIS5 CHALLENGE METHOD) OF IMMOVABLE PROPERTY
("SECURED ASSET") OF MR. KAILASH CHANDER SHARMA ("BORROWER") FOR HIS DUES UNDER RULE &
ANDRULESOF THE SECURITY INTEREST ENFORCEMENT RULES, 2002,
Whereas under section 13(2) of the 'Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (SARFAES Act), the Authorised Officer of Piramal Capital & Housing Finance Limited, S=scurad
Creditor (Mow assignad o Invent Assets Securilisation & Reconstruction Privata Limited) had issued damand notica
dated November 19, 2019 calling upon the borrower Mr. Kallash Chander Sharma along with its morgagors &
guarantors, jointly and severally to repay the amount mentioned in the said notice being Rs. 972.19 Lakhs payable to
Firamal Capital Housing Finance Limited a5 on Nowvember 17, 2019 along with further interest and incidental expenses
ard costs within 60 days from the date of the said notice, Further, in confinuance and in exercise of powers contained in
SARFAES] Act, the Authorised Officer of Piramal Capital & Housing Finance Limited had taken the possession of the
undar menticnad secured assels on March 30, 2024,
Invent Assets Securitisation & Reconstruction Private Limited (INVENT) is an Asset Reconstruction Company
duly registered with Reserve Bank of India under section 3 of the provisions of Securitisation and Reconstruction of
Financial Assels and Enforcement of Security Interest Act 2002 [SARFAESI Act), has acquired financial assais |
debts of the Borrower Mr. Kailash Chander Sharma from Piramal Capital Housing Finance Limited respectively
along with all the underlying securities, rights, litle and interests vested therein under the provisions of the
SARFAESEACE vide registered Assignment Agreement daied October 07, 2024 respectively duly registered with the
Sub Registrar Mumbai
Molice is heraby given Lo the public in general and in particular 1o the Borrower, Moergagor & Guarantor (5) namead
hereinafter that the below described immovable property mofgagedicharnged (o the Secured Craditor{s), will be 2old in
exercise of rights and powers under the provisions of sections 13 (2) and [4) of SARFAES| AcE on "As is wherna is", "Asis
whatis", and "Whatevertherg is" and "Mo recourse Basis” on 25.06,2025,
The public auchion is published o discover the market price under Swiss Challenge Method and based on an existing
flar in hand (Existing Offeror). Any purchaser interasted to buy tha property may offer a higher amount considering the
bid increase amounl The first right to refusal to match the higher offer will be with the Original Offeror-and in case the
Original Offeror fails to maich the higher price, the property may be sold to such bidder who has submitted a higher offer
The description of Borrowers and mortgagors with description of the immovable properly, known encumbrances and
kncnam liabikities (if any ) are as undar,

Name of the Borrower [ Guarantors /Mortgagors

Mr. Kailash Chander Sharma, Mrs. Mamta Sharma, Mr. K C Sharma HI.IF & H.I'Ir Ankit Sharma.

T T P TR S B EeEs

Known encumbrances : SA No 47 of 2025 filed by the Borrower in DRT -1 Mumbal,

Known liabilities : Society Dues Payable - Rs. 15.30 Lakhs as on 31.03.2025.

DESCRIPTION OF IMMOVABLE PROPERTY

Flat Mo, 201 & 202, 2nd Floor, having carpet area of 1675 sq. ft. in the sociely known as Hicons Enclave Co-Op Housing
Sociaty Lid, siluated at 14th Road, Khar (West ) Mumbai — 400 052 along with two car parking space (podium level ),

Reserve Price Last Date & Time for | Date & Time of Date & Time of
EMD Property in Symbollc or | Submission of bid bid opening | Inspection of Property
{10% of Reserve Physical Possession 25.06.2025, upto 25.08.2025, at 13.06.2075 Batwesn
Bid Increase Ami 11,00 AM 12.00 PM 1200 Noon to 4.00 PM

EMD Remittance Account Detalls
Earnest Money Deposit (EMD) shall be deposited thraugh

Reserve Price —

Rs. 523 Lakhs. Physical Possession

EMD -
Rs. 52.50 Lakhs.

RTGS/NEFT fund transfer to credit Account Mo, 0062009300142324,
MName of the Bank; Punjab Mational Bank,, Mame of the Beneficiary;

Invent Assets Sacuritisation and Recenstruction Pyl Lid,
IFSC Coda: PUNBOOOB200.

Bid Increase
Amount — Bs. 1 Lakh.

fddress at which the tender to be Submitted and Flace of Auction:

Bakhtawar, Suite 'B', Ground Floor, Backbay Reclamation Scheme Block |11, 229, Mariman Paint, Mumbai—400021.

/

TERMS & CONDITIONS:

1. Offers are now invited by undersigned from intending purchasers/bidders in sealed envelopes/covers for purchase of
the secured assals deccribod herein balaw on "as 15 whera i2 basis”, “as is whatl i2 bases™ and “na recourse basis”
under the provisions of Securitization and Reconstruction of Financial Assels and Enforcement of Security Interest
Act, 2002 and Security Interest (Enforcement) Rules 2002, The General Public is imvited to bid either personally or
thravgh their duly authorised agent,

2, The property shall be sold at tha prca higher than or equal to the Reserve Prnce only and sale 15 subject 1o the
confemation by Invent Assets Securitisation & Reconstruction PvL Ltd. as securad creditor. In casa, the borrower!
guarantor/ morgagors pay the dues to INVENT in full before the auction date, then no auction sate will be conducted,

3. The bidders are requestedin their pwninterestio take inspection of the assets put up for auction

4, Theintending bidders should maka their ocwn independent enguires regarding the encumbrances, fitle of property
put an auclion and claims’rights/duas affecting the property, pricr to submitting thair bid. The prapery is being sold
with all the existing and fulure . encumbrances whethar or nol known to the MBFC/ARC. The Authorzed
OfficeriSecurad Creditor shall not be responsible in amy way for any third-party claimsiighis'dues.

5. Interested parties are advised to independently verify the area of flat, building and other details. Secured Craditordo
not take any responsibility for any emars / omissions | discrepancy’ shorifall atc, in the Securad Asset ar for procurnng
any parmission, alc. of for the duas of any aulhorily established by [aw.

G. Interested parties can inspact the property on June 13, 2025 between 12:00 am to 04:00 pm with pror appointmeant
with Authorised Officer.

7. Al Offers shall be through Tender Decumeant containing the detailed terms & condifions which can be purchased from
the Authorised Officer by paying Rs. 1000/- plus GST (non- refundablea) in Cash or by Demand Draft drawn in favour
afl“Invent Assels Securitisation & Reconstruction Pyl Lid" payable at "Mumbai”

8. The intending bidders shall submit bids in the prescribed formal in sealed cover along with Eamest Money Deposit
(EMD o the Authonized officer on or before the last date

8, Theinterested bidders shall deposit the EMD amount through MEFTIRTGSE Transfer in the account as per details of
alc for deposiling EMD/Bid amount mentioned above, Alternatively, Bidders may send a crossed Demand Dralt/Pay
arder in favour of "Invent Assets Securitisation & Reconstruction Pyt Lid" pavable al Mumbai. Bidders shall
have foattach ) enclose a proof of RTGS/NEFT fund transfer or crossed Demand Drafi/Pay order along with the bid,

10 The bids without EMD amount and orfless than the resernve price shall be disqualified

11, In case of daefault in payment by the successiul bidder, the amount already depossted by the bidder including EMD
shall be forfeited without further notice and the properly shall be pullo re - auction and the defaulting bidder shall have
no claimright in respect of propey/amaunt.

12.The EMD of unsuccessful bidder will be retumed’ within OF working days on the closure of the auction sale
proceedings. Mo interest shall be paid on the EMD refunded,

13. Tha Purchaser shall baar the applicable Stamp Duly! additionzl stamp duly, charges, feas, alo. including thosa of
Sala Certificate Registration charges, all stalutory duss pavable o Governmaent, taxes and rales. oulgoing both
axizting and future relating (o the property.

14, The Purchaser shall bear all dues of the borrower company including Income Tax dues, Sociely dues & any ofher
dues, ifan

15 Tha .ﬁ.ulhu{ised officer’securd creditor shall nol be responsible for any error, inaccuracy or omisskon in the said
prociamation of sale.

16 Any punchaserinterested to buy the property may offer a higher amount above the reserve price as per the minirmum
bid increase amounifixed in multiples of Rs. 1,00,0000- (FRupees One Lakh Only)

171 no counter bid comes, the basa- bid becomes the winning bid subject o final approval by the Authorsed Officer of
INVEMNT.

18, If counter bidis) comes over the base bid, the highest counter bid becomes the challengear bid.

19 The onginal Bid provider would be invited to improve the challenger bid with an incremental amount fixed in multiples
of Rs 1,00,000/~ {Rupees One Lakh Cnly}.

200 1f the ocnginal Bid prawdar improves tha challenger bid with an incremental amount figed In multbples of Bs 1.00,000/-
{Rupees One Lakh Only), such bid shall become the winning bid; else, the challenger bid shall be the winning bid.

21, The bid gnce submitted cannot be withdrawn and the bidder has o purchase the property for the quoted price in case
the same isthe highest bid, failing which EMD shall be forfeited.

22, Al bidders wha submitted the bids, shall be deemead io have read and understood the terms and canditions of the E-
Auction Sale and be bouwnd by tham.

23. Sale shall be confirmed In favour of the successful bidder, however, confirmation of the sale shall be at the sole
dizcretionof INVENT (the secured creditor),

24, The Successful bidder will have io depaosit 25% of the iotal bid amount [ purchase consideration (afier adjusiing

amaount of EMD) immediately upon acceplance of bid e on the same day bul net later than the next working day and

balance 75% of the bid amounl ! purchase price on or before the fiteenth day of the confirmation of the sale af
immovable property of such extended pericd az may be agresd upon by the purchaser and INVENT the secured
creditor, in any case not exceeding three months

On compliance of the terms and condition of sale and on confirmation of the sale the Authonised Officer shall issues

CERTIFICATE OF SALE in favour of the successiul Bidder,

26. Tha undersigned Authorised Officer has the absolule right and discretion o accepl or reject any bid os

adjourposipone/cancel the sale/auction-and also modify any lerms and conditions of the sale without any prios

notice and /or assigning any reasons.

For furither details, contact Mr, Ankit Shetty, Authonsed Officer, Invent Assets Securitisation and Reconstruction Pyvi

Lid, (+91 B82058T626), Ermall id: ankitshellyiDinventarc.com.

STATUTORY 15 DAYS SALE MOTICE UNDER Rule B(6) / Rule 3(1) OF STATUTORY INTEREST

(ENFORCEMENT) RULES, 2002

Mote: This notice is aiso a mandatory Natice of 15 (fifteen) days tothe BorowerMorigagors/Guarantors of the above

lzan account under Rule 8 (6) of Securily Interest (Enforcemant) Rubke, 2002 and provisions of Secuntisation &

Reconstruction of Financial Assets and Enforcemant of Securily Interest Act; 2002, informing tham about halding of

auction’sale on the above referred dateand time wath the advice to redeam the assets if so desired by them, by paying

the outstanding dues as mentioned hergin above along with cost & expenses In case of default in payment, the
property shall at the discretion of the Authorzed Officer/Secured Creditor be soid through any of the modes as

prascribedundar Rule 8 (5) of Security Interest (Enforcement) Rule, 2002

29,

27,

dorer da Canara Bank

STRESS5ED ASSETS MANAGEMENT BRANCH, Cicle Office Building, 8th Floar,
B Wang, C-14, G-Bixck Bandra-Kura Comples, Bandra Easl Mumbai - 400 051
Tel =91 22 -2369 2387a2/67448771, Emall: ch15550@canarabank, com

SALE NOTICE

E-Auction Sale Notice for Sale of Immovable Properties under the Securitization and
Reconstructian of Financial Assets and Enforcement of Security Interast Act, 22
read with provision to Rule 8 (6) of the Security Interest{Enforcement) Rules, 2002,
Peatice 5 herely goien b the publes @ general and Inparticulae 16 e Borrowes [ 5) and
Guarantor(s) that the befow described immovable properties morgagedichanged to
the Secured Creditors, the Symbaolic Pessession of wihich has been taken by the
Authorized Officer of Canara Bank, will be sold on “As s where is”, "As iz what s basis
on 21.06. 2025 for recovery of Re. 77,46 8T 433,30 ([Rupess Seventy Seven Crore
Forty Siz Lakhs Eighty Seven Thousand Four Hundred Amd Thirty Threa
Rupees And Thirty Paise Only (as on 31.05.2025) plus further Interest and cost dus
lowards Canara Bank) Plus Rs. 2503.10,764.29 (Rupees Twanty Five Crores
Three Lakhs Ten Thousand Seven Hundred Sixly Four and Twenty nine Paise
enly (A% on 31.09.2020 plus Turlher Interest and cost due lowards fois Bank) Pius
Fs. 18,67,93,210.52 (Rupees Nineteen crores Sixty Seven Lakhs Ninety Three
Thousand Two Hundred Ten And Fifty two Palse anly (43 on 30.09.2020 plus
further interest and cost due fowards ICIC] Bank) from Mis. Prince Mg Pwi. Lid.
(Erstwhile M/s. Prince Industries) represented by Mr. Piyush & Chheda
(Guarantor and Morigagor), Mrs. Rupal P Chheda (Guarantor And Mortgagor),
Mr.Harshwardhan Chheda (Guarantor), Mis. Prince SWR Systems Pwt. Lid.
(Corporate Guarantar],

The reservd price and the earnestmoney deposibwil be as menticned Below

Sr. Reserve Eamest Money
No Description of the Property Brica Bapask
Office premises Mo, 103 (Carpet Area - 1300
SnL) and Cifice pramises Mo, 104(Carped
Area =171 Soft) on the 15t Floor situated a1 Rs. Rs.
1.18un Shine Plaza, at Cadastral Survey | 13,20,00,000/- | 1,32,00,000/-
Mismiber 104 al Maralhi Granth Sanghralaya
Road, Dadar (East ). Mumbal - 400074

The Eamest Money Deposit shall be deposited on or before 20,06.2025 upto 5.00 p.m.
Thare is no encumbrance to the knowladge of the Bank.
Date of Inspection of properhas 5 19,06.2025 with prior appointmeant with Authorzed
Officar (Between T0:00 AM to 2:00 PRM)
"ANY PERSON WHO BRING SUCCESSFUL BIDDER SHALL BE ENTITLED TO
1% OF SALE VALUE OF THE PROPERTY OR CONTRACTUAL LIABILITY
WHICHEVER IS LESS WITH MINIMUM OF Rs. 10,000/- UPTO MAXIMUM OF Rs
,00.000-{ INCLUDING GST)
For detailed terms and conditions of the sale, please refer the link “E-fwction’
provided i Canara Bank’s wabsile |(www.canarabank.com) or may  contact
Mr. Kiahor Mane, Authorised Officer, Canara Bank, SAM Branch, Mumbai (Mb -
BOSTE0E40) or Mr. Bupesh Pillewan Manaiper (Mob, No, S380160128) E-mad id
ch155680i@ canarabank.com during office hours on any working day or the service
provider M's PSB Alliance (Ebkray), Unil 1, 3rd Flogr, VIOS Commercial Tower, Mear
Wadala Truck Terminal. Wadala East, Mumbai-400 037, Contact Mo B291220230
[Help desk), (Email; support. BAANKNET@psballiance.com), Websile -
baanknet.com/
Sd/-

Authorised Officar

Canara Bank, SAM Branch

Date: 04.06.2025
Place: Mumbal

darel & Canara Bank

B T

B B i synscans ||

STRESSED ASSETS MANAGEMENT BRANCH, Circle Office Building, Bth Fioor,
‘B Wiing, C-14, G-Block Bandra-Kura Complex, Bandra East, Mumbal - 400 051
Tel =81 22 -2265 238782/ET444/877 1, Email: ch15550/@canarabank.com

E-Auction Sale Notice for Sale of Immaovable Properties under the Securitization and \

Reconstruction of Financial Assets and Enforcement of Sec Interest Act, 2002
read with provision to Rule 8 (&) of the Security Interest (Enforcemeant) Rubes, 2002,
Motice is heseby gnven to the public in general and in particular 1o the Borrower{s) and
Guaramtor(s) that tha balow described immovable properies morgagedicharged to
the Sacured Craddor, the Symbelic Possession of which has besan taken by lhea
Autharizad Qfficer of Canara Bank, will be sold on A% B where is". and “As iswhat js”
basis on 23,06,2025 for recovery of US Dollar 4,529,235,76 (US Daollar Four Millicn
Five Hundred Twenty Nine Thousand Twe Hundred Thirly Five and Seventy Si Cent
Chvly) equivalent to Bs, 36,41,13,161.72 |(Rupees Thirty Elght Crores Farty One
Laca Thirteen Thousand One hundred Sixty One and Palse Seventy Two Only @
exchangsa rate 1 USO = INR 84 8075) and further interest and other charges from
09.07.2020 onwards. due io the SAM Branch of Canara Bank from Mfs. Ethos
Ventures {Borrower], Mr. Magarjun Godalmudi Yasudeo Rao [(Guarantor) and
Mis, Jubilant Overseas Limited (Guarantor) and Mis, Gold Value home:s Pwt, Lid,
(Martgagor & Guarantar)

Sr. - Reserve  |Earnest Money

No Diascription of the Property Price Deposit
Land adm 44350 sq. mi. situated at Gal No.
243 and G647, Villags Khandpoli, Taluka Rs Ra

1. | Sudhagad, Disl, Raigad in the name of M's. - :
Gold Value Homes Pyt. Ltd. (Property is nod 5,54.00,000/- 55,40,000/-
Demarcated)

The Eamest Money Deposil shall be deposited on or before 21,06,2025 upto 5.00 p.m.
Thersis no encumbrance to the knowledge of the Bank

EMDC amount of 10% of the Resenve Prics is to be deposited by way of Demand Draft
in favour of Authorized Officar, Canara Bank SAM Branch Mumbai or deposited in E-
Wialel of B's. PSB Alliance Privatle Limited (BAANKNET) poral direclly or by
genarating the Challan thereln to deposit the EMD through RTGESMNEFT in the
account detaila as mentioned in the said chatlan on or before 29.06,2025 upto 5,00
pm-and othier documents to be submitbed to senice providar on or before 21.06. 2025
upto 5.00 pm.

Drabe of inspection of properly; 20.06,2025 with pricr appointment with Authorzed
Dfficer {Between 10:00 am to 02:00 pm)

“ANY PERSON WHO BRING SUCCESSFUL BIDDER SHALL BE ENTITLED TO
1% OF SALE VALUE OF THE PROPERTY OR CONTRACTUAL LIABILITY
WHICHEVER |5 LESS WITH MINIMUM OF Rs. 10,000/- UPTO MAXIMUM OF Rs
3,00,000/- { INCLUDING GST)

For detalled terms and condifions of the sale, please refer the link "E-Auction”
provided i Canara Bank's website (www.canarabank.com) or may contact he
Kishora Mane, Authorized Oficer, Canara Bank, SAM Branch, Mumbai (Mb -
B097530040) or Mr. Rupesh Pillewan{ Mob. Mo, 9330180128)E-mail id
ch 1555060 canarabank.com during office hours on any working day or the service
prowide Bis PSE Alllance (BAANKENET), Uinit 1, 3 Figor, VIOS Commercial Towes
Mear Wadala Truck Terminal, Wadala East, Mumbal - 400037, Help desk o

(B291220220), (s5u ppnrl-EAﬁ.hﬁHNET@thEIHancE-:-ﬂm]. Weabsite
hitps:ifbaanknet.coml.
5df-
Authorised Officer

Date: 04.062025
Place: Mumbsai

Canara Bank, 5AM Branch
INVENT ASSETS SECURITISATION &

RECONSTRUCTION PRIVATE LIMITED m

Regd, Office ;| Bakhawar, Suita ‘B, Ground Flear, Backbay Raclamation Schame,
Block I1, 229, Nanman Polnd, Mumbal - 400 021

SALE NOTICE FOR SALE OF IMMOVAELE PROPERTY

PUBLIC NOTICE - AUCTION CUM SALE OF IMMOVABLE PROPERTY
“SECURED ASSETS") OF MR, RAJESH CHUNNILAL JAIN ["BORROWER"
OR THEIR DUES UNDER RULE & AND RULE 9 OF THE SECURITY INTERES
ENFORCEMENT RULES, 2002.
Whereas under section 13{2) of the "Secuntization and Heconstructon of Financlal
Aszets and Enforcement of Security Interest Act, 2002 (SARFAES] Act), the
Authorised DMcer of Dewan Howsing Finance Ilr'm!eﬁm-.:uw knowrt 3% Piramal Capital
& Howsing Financa Limited) had issued demand notice dated 29.04.2021 calling upﬂn
the Barmowser Mr Rajash Chunnial Jain along with ils nmrtga%:‘rs & quaraniors, Jh
and severslly to repay the amount mestonsd in sald motice being
Rs. 1,11,55,072- (Rupees Ona Crore Elewan Lakh Fifty- Five Thousand Seventy-
Twa Onlyl as on 31t March, 2021 along with further interest and: Incidental
expensas and costswithin 30 days from the date of the said notice.,
Further, In conlinuance and in exercise ol powers contained in SARFAESI Act, the
Authorized Officer of Pramal Capial & Housing Finence Limited had takem the
Pivysical possessional the under mentioned sacured assals on July 20th 2024.
Invent Aszets Securltisation & Reconatruction Private Limited (INVENT) is an
Assel Reconstruckon Company: duly isterad with. Reserve Bank of India undar
sechon 3 of the provisions of Securitisation and Reconstruction of Financial Assets
and Enforcement of Securdy Intersst Act 2002 (SARFAESE Act), has acquired
financial assets  debls of the Barrewer Mr, Rajesh Chunnilal Jain from along with all
the underiying secunties, righta, title and interests vestad thersin under the provisions
of v SARFAES| Act vide rﬁalslarﬂdﬁ-sslgnrlent-ﬂ.grﬂernuntdatﬂd Qetober Tth 2024
duly registered with the Sub Registrar, Mumbal
CHfers are now invited by undersigned from intending purchasers/bidders 'in sealad
emvelopesicovers for purchase of the secured assets described harain below on "asis
where is basia”, "as ia what i baeis” and "no recourse basis” under the provisions of
Securitisabon and Retonsliructan of Financial Assets and Enforgsoment of Securily
Interest Act, 2002 and Securily Interest (Enforcement) Rules 2002 The Gensral
Publicis invilad {o bid ediar parsanaliy or throwgh their duly authorsed agent

Invent Assels Securitisation & Reconstruction

1 Mame of the Secured
- Privaie Limited (INVENT)

Creditor

Mame of

the Bormowers

Mama of the Mortgagor,
Owner of the Propery

.

2 Mr, Rajesh Chunnilal Jain

Mr. Rajesh Chunnilal Jain

Rs. 84 46,76 000 [Fup=es Eighty Four Crore Forty -
Six Lakhs and Seventy Six thousand only) as on
31.08.2024 with fuiure interest at confractual rate till
tree date of recoveryireslization and other expenses/
cols theraon

June 2dth, 2025 up to 11.00 a.m.

Bakhtawar, Sulte B, Ground Floor, Backbay
Raclamation Schems Block I, 229, Mariman Point,

4, | Total Liabilities

Last Date & Time

for submis=ion of bid
Address at which

&. | the tender to be

Submitted humbai - 400 021
Date & Time of Bid
T. Opening June 24th, 2025 at 12.00 p.m.
Bakhtawar, Sulle 'B', Ground Floor, Backbay

Reclamation Scheme Block 111, 229, Narman Fobnt,
KMumbai —400021.

Residential Flat Mo, 903, 9th Floor having carpel area
of 1133 sg. ft. in Tower Mo, 54, Lodha Auguest Moon,
MNr. kamala Mil Compound, Pandurang Budhikar,
Lower Paned, Mumbsai = 400095

Rs. 4,99,00.000/- {Rupeas Four Crores and Minaty-

8, | Place of Auchion

Description of the
9. | Immovable Properiyl
Secured Asset

10.} Reserve Price Nire: Laakhs Cnly)
1 Earnest Money 10% of the Reserve price — Rs, 49,90,000/- (Rupeas
‘| Deposit (EMD) Farty - Mine Laking amnd Minety Thousand Only)
12.] Known encumbrances | Mot Known
There ara builder & society dues of Re. 1.69,08,038/-
13| Known Liabilities {Rupesas Ona Crora Sixdy Mna Lakhs Nina Thousand

Thirty Eight Only}as on 31.03.2025,

For further dotails, contact M Ankit Shelly, Avthorised Odficer, lnvent Assels
Securtisation & Reconstruction Company Ltd, at above mentioned address, Phone
Mo: SR20687E 26, Email id: ankit.shettyi@inventarc.com during office haurs an any
wiking day

For delailed terms and condiions of the sale, please refer to the link provided on
www. inventarc.com Secueed Cradilors (INVENT ) wabsite,

STATUTORY 15 DAYS SALE NOTICE UMDER Rule B(6) / Rule 81} OF
STATUTORY INTEREST (ENFORCEMENT) RULES, 20032,

Bote; This notice B also a mandatory Motice of 15 (fifleen} days fo the
BormowerMortgegors/Guaraniors of the abowve |oan account under Rule 8 (G} of
Soecurily Inferes! (Emforcement) Mule, 2002 and provizions of Securifization &
Reconstruction of Financial Assets and Enforcemsant of Security Interest Act, 2002,
infarming them aboul kolding of auction/sale on the above relerred date and lme wilh
the advice to redeeam the assets if so desired by them, by paying the outstanding duss
as manbiongd hargin above along wilh cost & expensas In case of defaull in payrmant,
the propery shall at the discration of the Autharzed Officer’Secured Creditor be sold
through any of the modes as prescribed under Rubs 8 (5) of Secunty Intsrast
(Enfarcement) Rule, 2002,
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